
CENTRAL ArL1INJISTRATIVE T1IBUN/.L.. 

CALCUTTA BENCI 

No. T.A./13/1996 
CO .13980—W/,93 	 S  

Present : Hon'blé Mr. D. Purkay.astha,JudiCial Member 

Hon'ble Mr. G.S. Maingi,AdmifliStrtiVe Member 

Md. Rafiuzzaman, son of Late Abdul Jabbar, 
at present posted and working as Deputy 
Commandant, State Aimed Police,end Battalion, 
West Bengal, Barrackpore, Post Office—Mangal 
Pandey Udyan, Police Station - Titagarh, 
District -: 24 Pargarias (North). 

... Appliáant 

—Versus— 	 . 	.. 

j. Union of India, service through the Secretary, 
ver.rrnent of India,Ministry.of Personnel, 

Public 	ievanCes and pens io ns,(Departme.nt of 
Personnel and Training) ,New Delhi. 

 The Secretary, Union Public Service Commission, 
ve±riierrt of India, New Delhi. 

 The Secretary tc the Goverrment of India, 
Ministr.y of Home. 9fairs, New Delhi. 

 The Chief Secretary, 	ver rune nt of 	t Be ngal, 
Writers' Euildings, Calcutta - 700 001. 

 The Secretary, 	partnnt of HomO (Police), 
Go vrrierrt of West Bangal,Writers' 	Buildings, 
Calcutta - 700 001. 

 Mr. K.L. Tamta;.I.P.S.,Conmandarrt,2fld •Battlion, 
State Armed Police,. West Bongal, Barrackpore, 

-24 - Pàrganas (North). 	- 

 Mr. H. Hariranjan, 	I.P.S,çommandarTt,iSt 
Battalion, 	.F.R.,Sal.ua, 	Midnapore. 

Mr. Shibaji Ghosh, I.P.S.,Suprintendent 
of Police, Malda, West Bengal. 

Mr. Virenda, Commandant 4th BattalIon, Kasba, 
South Dinajpur. • 	. 

Mr. M.H. Verma, I..P.S.,Detuty Comm issioner II, 
Security Control, Lal Bazar,Calcutta. 

Mr. S.K.Purkayastha, I.P.S.,Deputy Commissioner 
(Detective Department) II,Lalbazar,Calcutta. 

Mr. Sachin Sridhar., I.P.S.,SuperintenderTt of 
Police, Howrah, Post . Of lice and District—Howrah 

13. Mr.. Prun.,Güpta, I.P.S.,Deputy Commandarrt, 
. 	. 	.±h Ba€taliofl,Calcuttà..' 	 . 

....Respot\\  
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For the applicant(s) 

For the respondents 

-: 2 :-. 

Mr. S.K. Nandi,counsel 

: Ms. U.Sanya1,cdunse1(flespt ?40 17 & 3 i.e. .for Union of India & Ors.) 

Mr. 3. Chat'terjee,côunel(Resp .No. 4 
to 13) 

I1s.B. Moridal,counsel (Respclt.No.4to 
1) 

Heard on : 3.4.2000 	
Order on: 3.4.2000 

OR D E R,  

D.Pr.kpypsthp J.M. :- 

Applicant Md. Rafiuzzaman, an I.P.S.Qffjcer filed 

a VXit Petition No...I393W/93 before the Hon'ble High 

Court at Calàutta seeking direction upon the responnts to 

determine the seniority of the applicant in terms ofthe 

Goverent Order dated 22.8.1986 being the Annexure "BIP to 

the application and to grant benefit of promotion consequently. 

That application has been fiid before the. Hon'ble High Court 

at Calcutta on 20.10.1993 and thereafter the case has been 

transferred to this Tribunal for adjudication by the High 

Court and that has been nUmbered as T.A./13/19961  

VA-len the case is taken up for heating tothy Ld.Advocate 

appearing on behalf of the Respondent 	.4 to 

13 contends that this Tribunal has no jurisdiction to 

entertain the application for adjudication in vicw of the 

provisions of Sec.29 of the A.T. Act,1935 since the case was 

filed on 20.10.93 and the case has been wrongly sent to this 

Tribunal by the Hon'ble High Court at Calcutta overlooking 

the provisions of Sec.29 of the A.T.•Act itself. Ms. U.Sanyal, 

Ld.Counsel appearing on behalf of the Official Respondents i.e. 

.FspondentNo. Ito 3 suits that Hon'ble High Court at Calcutta 

h33 no juridiction to entertain the application for 

adjudication and transfer the same to the' Tribunal after the 

enactment of A.T. Act,1985.Mr.g.k'.Nafldjld counsel appearing 

on 	
behalf of the. a Ppl1cnt conten : dssthA the application 
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can be entertained by this Tribunal since it has been tran'ferd 

to this Tribunal by H'b High Court at Calcutta for adjudica. 

tion. Therefore, question of juxisdictjbn cannot binivojved. 

as al1god by the respondents. 

3. 	11 have considered the submissions of the id. coune1s 

of both parties and we find that the A.T. ACT:$   1985 came into 

effect on 1.11.19.85. We also find that the subject rhatfeof 

the Vjt Petition pertains to Service Matter of the applicant. 

We find that after 19859  under section 29 of the Act only 
pending case s for adjudlcatjonbeforethe' High Court tan be 

transferred 16- o-tfi.is Tribunal. .Thereore,, in our view it would 

be pi1 0 per on our part t send back the case, before the Hon!'ble 

Calcdtta High Court for proper lorcier in view,  of the objections 

raisd by the ld counsels appearing on beh1f of the. resondents 

at te .tie of hearing of.the case.. Soth parties are dircted 

to 	apear be f bre the Ilon'hle High Court at Calcutta for getting 

pro4r order. Accordingly application is di5ose'd of flgistry 

is decte.d to send back the case to Hon tblè }'Iig Court at 

CalcLtta for proper order. 	. 


